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Ale Hasan 

Vs  

State of Uttarakhand 

In compliance of the order passed by the Hon’ble National Green Tribunal, 

Principal Bench, New Delhi on dated 29.03.2019, this is to inform that officials of 

Regional Office Uttarakhand Environment Protection and Pollution Control Board, 

Kashipuir already inspected the unit M/s Uttaranchal Ispat Pvt Ltd, Vill Jagganathpur, 

District Udham Singh Nagar on 21.02.2018 on the complaint of residents.  

 

    As per inspection report: - 

1. The Unit is engaged in manufacturing of M.S. Ingots and Bar 

2. The Unit has provided 2Nos. of 5TPH capacity induction furnaces each. One induction 

furnace was equipped with air pollution control system while air pollution control 

system of other one was not in operation, which was causing air pollution in the area. 

3. Log book of operation of air pollution control system are not being maintained. It seems 

that air pollution control equipment’s are not being operated and maintained properly. 

4. Housekeeping of the Unit was not satisfactory. 

5. The Unit had valid CCA up to 31.03.2018. 

 

AS per the above findings, and recommendation of the Regional Officer, direction to 

show cause for closure was issued to the unit on 05.05.2018. 

 

Further unit has submitted its compliance report and subsequent inspection of the unit 

was again carried out by officials of the Board on dated 26.06.2019. 

 

As per inspection report: - 

1. Unit is found in operation. Furnaces of 5 Ton capacity, 3 Ton capacity (03 

numbers) and induction furnace of 5 Ton capacity are found operational. 

2. Unit has provided Side Hood for extraction of fumes and wet scrubber to arrest 

the air pollutants. Unit has provided stack of 30 mt. 

3. Stack emission results are found within norms. 
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4. Ambient Air Quality was also monitored on the roof of the complainant Shri Ale 

Hasan, which is also found within norms. 

 

Copy of the said inspection report dated 26.06.2019 is placed at Annexure-1. 

 

Considering the report dated 260.06.2019 the direction to Show Cause dated 

05.05.20418 was revoked by the Board on dated 02.08.2019 with the following 

direction to the unit: - 

 

1. Unit shall comply with the provisions of Air Act and Water Act. 

2. Unit shall make wind shield for control of noise and air pollution. 

3. Unit shall make thick green belt along the boundary wall adjoining the residential 

area. 

4. Unit shall deposit Environment Compensation of Rs. 2.00 Lakh. 

 

Copy of the said directions dated 02.08.2019 is placed at Annexure-2. 

 

 

****************************** 
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Annexure-1 
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Annexure-2 
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